IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHT.

Regn.No.QA 2011/91 Date of decision:28i,05:92,
Dre Akhilesh Sharma eeeApPplicant
VS;.

Union of India \sis;eFie spondent s

For the Applicant folsfeNone

For the Respondents wjeeShri pP,p,
Khurana,Counse]

CORAM:

The Hon'ble Mr. P.K. KARTHA, VICE CHAIRMAN(J)
The Hon'ble Mr. I'+Ke. RASGOTRA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local Papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

JUDGMENT (ORAL)

(of the Bench delivered by Hon'ble Shri PeKe: Kartha,
Vice Chairman(J)) -

When the case was called none appeared for the

applicant, The application is dismissed for default and

non-prosecution,
«Ke RASQIRA (P, mRTHAz
(1 MEMBER fA) ) VICE‘%HAIRMAN J)
28051992 : 28,05,1992




